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CA 16/95. ’

JUDCMENT De:5.1L.95

(AS PER HON'BLE S¥RI JUSTICE V.NE”MAJR$ phQ, VT”E—
CHAIR Q’IAN\

‘ ‘

Heard 3hri S.Ramaxrishna Rag, l1ear ned

counsel for the applicant and ohri NJR.Devaraj,

learned standing counsel for the respondents.

1 i N . :
2. This 0a was filed praying for gvwashing the

|
impugned order Yo, 7715/Pen.V1II1/Gnl/PrP0O/3921 /LPR/Rev.

dated 30:12,1994 of R-~I redncing the| pensionary,
benefits and ordering recovery of the payments

already made with effect from-1.4,1979 by declaring the

zame as ultravire flprinciples

of naturﬁl justice.” The applicant petired fro$

service as Senior Post Master on 31 3.1977. e

£iled Writ petition Neo.1301/85 on t file of
Andhra Pradesh High Court praying E

N 548/ (3

r olr@ctloi

|

as per the Government of India orde 3)
|

to the respondents to grant him r@tErempnf bean

£1/79 % 19(4) £t./79 dated 25.5.1979 and Govt.|

of india order No.l14028/1 /77ev/(a)| dated 2a,1p,77
\

without taking into consideration the datey of

retirembnt viz., 30.9.77]and 3. .79 S cr:teﬁia

‘ \
For the s2id henefits. +he said w,wt petition

was allpwed on 19,3.1985, ccording ly tha rezﬁon—
- ‘.:‘] . K'\ . ‘
dents »aid the anplicant the "diffefence in cogmu-
tzticn of pension and thepension.i The amounts

which were ..aid in oursuance of th judgment{;)

dated 19.3.85 in WP 13@1/85 are soujht to be

-

recoverad as per th= impugned or@@r.
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wrexsRx (the order is nroducad for the purpose
* 3 :
of recoré)

we 1301/85 on the
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et-aside

and the

whereby the

file

e learned standing counsei

ts filed the judgment dated

order dated

said Writ Petition

of AP High Ccrrt was

for the

17.3.1994

jpreme Court in Civil Avpeal 1N6.1774/94

1p.3.85 in

was dismisised.

It is stated for the respondents that in pursuance

of thé apove judgment of the Supreme
amounts which were paid as per the
19.2.1985 in wp 1301/85 are sought
and tha:pension was reduced s0
in accoﬁdaﬁce with the pension payable to

anplicant before 19.3.1985, as per

ardar,

he was not aware of the judgment dated 17.3.94

.

in civil Appeal No,1774/94. Probably Decauss
that, this OA wight have been £filed.
4. Tt is not stated in the orger dateqd

17.3.1984 of the Supreme Court that the amount
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aiready

wp 13018

recoverny

N

accordance with the

Court dannot be held as -illegal,
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5. It is not the case of the ap‘licant tha?

th= amounto which are sought to be ¥

I
covered is

| ser e

more than the dmounhfmnat was paid i

order ddbEd 19.3.1985 oquens:on Whllh was flxe#
|

downwards 1is wx less than the COFEQQPODdth

nension fixed in regard to the aﬁplﬂLanf prlor]

to 19.3.?985. _ l lv
: ( |

6. Tt is needless to say fthat #hp amount TS

per thelimpugned order will Dbe reco#ered from

I

|
| ,
7. ,In the circumstances, the QA doss not $9r1t
'L

the pension in accordance with rule
& :

|
|
l

consideraticn. Accordingly, it iSl.iSmiSSEd ﬂ
i

. the admﬁssion stage. No costs./ ( |
| ?;?;;;éi;;};;fi (V.NEHLADRT RAO)!
| VICE|CHATRMAN ’ o

MEMBER | (ADMN. ) B
‘ ‘ ‘ DATED : 5th January, 199&. i

Opan court dictation, ﬁk
=

|
; ' ' ébputy Regis rar(J)CC
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To . ,
vsn l
1. The Director of Accounts (Postal) Hyderabad.
2. The Chief Poasmaster General, A.P.Cirtte, [Hyderabad.
3. The Sr. Postmaster, Head Post Office, Secunderabad.
4, The Secretary, Ministry of Finance(Dept.of Expenditure)
Govt.of India, New Delhi.
5. & The Secretary, Ministry of Communicatlogs, ’
Min.,of Communications, Govt.of Indla,Newrelhi.
6. One copy to Mr,S.Ramakrishna Rao, Advocaté, CAT.Hyd.
7. One copy to Mr.N,R.Devraj, Sr.0GSC.CAT. Hyd.
- 8. One copy to Library, CaT.Hyd. } |
9. Ond spare copy. 1( ‘
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iAﬁmitEed and Interim directions
-lgsue

.

“R_ : Allowefd. \\\3

. Dispospd of with directions N\

Dipmissed.
" Bistdissed as withdrawn
:;Di&@iss d for default,
‘OrcetedAre jected

No obaer as to costs,






